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Applicant seeks to quash Annexure,A4 by which
gcertain details,were called for, We see no point
gin the.relief prayed for., Presumably applicant wanté
;the benefit available under Annexure, A3,
?2. We have often come across cases of employees
uclaiming themselves as 'similarly situated' and claiming
‘fbeneflts granted to someone else, It is settled law

‘that he/she who alleges violation of Article 14, has to
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establish a case of discrimination{ Likewise he/

she who claim:s a benefit must establish their

claims., A specious plea of siﬁilatieywcannbtlpelp

applicant, She may make a representation setting

out par%iculars of her service and setting out the

- grounds upon which she claims the bepefit of the

judgment in 0.A.814/90, If she makes a représéngation.

the reSpondeht before whom the representation is

‘made, will pass a reasoned order thereon within four

‘months of the date of receipt of the representation.

3. Applicatien is disposed of with the aforesaid

directions, No costs,
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